IN THE CENTRAL ADMINISTRATIVE TKIBUNAL : HYDELABAD BENCH
AT HYDERABAD

- 0,A,No, 1039/91" Date of Order: 4-6-1992
K.5urya Kao - .. Applicant,
AND

1, Union of India, rep. by
the Secretary, Communications, .
Sanchar Bhavan, New Delhi,

2. The Director General,
: Telecommunications,
Scnchar Bhavan,

New Delhi,

3, The Chief ggggig%mggnager,

Telec im, ' circsle, : 9 vt =
Bangatere, A4 £, pooy Aevchar Cobervan .ty .

4. K.3hogeswara Fkao,
Assistant Engineer, 7 : B
Dy.T.D.E. Hassan,

Karmataka. ‘ .. kespondents,
Counsel for the Zpplicant .. Mr,D.Madhava Reddy
Counsel for the kespondents o » Mr,N.V.E2amana
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HON'BLE SHKI K.BALASUBRAMAN IAN, MEMSER (ADMN . )

HON'BLE SHRI T.CHAVDRASEKHARA REDDY,MCM3ER (JUDL, )

(Order of the Division Bench delivered by

Hon'ble Shri T.Chandrasekhara Re@dy, Member(Judl,) ).
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Mr. D.'Madhava Reddy, Advocate for the applicant

and Mr: N.V.Ramana, Standing Counsel fer the respondents

are present. Heard both sides.

2. . OA Nos.1599/87, 1125/88, 1673/87, 2141,
2139/88,1597 & 1671/87 had been filed before the C.A.T.,
Principal Bench, New Delhi by the applicants who are

similarly placed in all respects as the aprlicants in the

present CA,for the very same reliefs the apprlicants have

preyed for in the present OA.' The Principal Bench as per.
the Judgement dateé 5.6.1991 had allowed all the -said

CAs by giving aprropriate directidns. Asuégainst the

said Judgements, the department‘(gespondents herein) carriet
the matter in appeal by filing Special Leave Petitions to
the Supreme Court., The Supreme‘Court ac per i;s order
dated 6.1.1992 dismissed the S.L.Ps confirming the
Judgements passed by the C.A;T. in the above refegred Oas.
So, as could be seen the Judgement of the C.A.T.,:New Delhi

dated 7.6,1991, passed in the aboﬁe said OAs had becomefﬁui

in all respecté.

3.1 When this OA came up for hearing today,
ﬁr_N.V.§amana, .. for the respondents, produced a‘coby
of-the ;éft;f addressed to the Chief éeneral Manager,
Telecommunications by.the Govt. of iLdia{ Min of‘Communi£a~
tions, dated 1.5.1992., It will be pertinent to extract

thé relevant portion of the letter which is as follows:

"In the light of recent Supreme Courq decisioﬁ uphelding
thé decision of C.A.T.(Principal Benéh);_the proposal to

revise the seniority of Telecom. Engineering Service,Gp.'B’

Officers as per para 206 of P&T Manual Vel.IV, as well ad

to frame fresh all India Eligibifity List of Junior Telecom

Officers for promotion to Telecom.Engineering Services,
Group'B*' in accordance with said para 206, i= under

consideration of the Department.™
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Copy tot=-
1. Secretary, Commﬁnications, Sanchar Bhévan, Union of

India, New Delhi,

The Director General, Telecommunications, Sanchar Bhavan,

2.
New Delhi,. Aode Sl
A i 3 d by
3. The Chief General Manager, Telecom Kaf?%%éi%—eifséee
Rangalore, J ooy fo—ci o otwrer | §y :
4, K. Bhogeswara Rao, Assistant Engineer, Dy. T.D.E. Hasan,
Karnataka. '
5. One copy to Sri. K.Madhava Reddy, advocate, CAT, Hyd.
6. One copy to Sri. N.V.Ramana, Addl. CGSC, CAT, Hyd.
. One copy to Hon'ble Mr. T,Chandrasekhar Reddy, Judicial
Memober, CAT, Hyd.
8. One spare Copy.
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In view of the said letter we are of the opinion that the

interests of Judtice would be met by deciding this OA by
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0A,1599/87 eand batch,

4, In the reSultfﬁe direct the re5pondents

to extend the benefit of the Judgement delivered by the

C.A.T. on 7.6.1991 in 0A,1599/87 and batch to the applicant

herein slso, The applicant shall be deeméd to have been
promﬁted with effeétfgom the dete prior to the date‘of
prormotion of any person who paséed departmental examination
subsecuent to the_applicaﬁts ané their seniority to be

revised in TES Group 'B' cadre, The applicant shall also

be entitled to‘reﬁixétion of the pay Qith effect ffom the

said date. This order shali be implémented withi; Six

months irom the date of recei?t df the order, The aﬁplication

is disposed of with the said directions with no order as

t0 costs,

Trdetdaae e e f

. ' — . / - \L—Qﬁ
{K .,BALASUBRAMAN TAN) ’ (T.CHAYDRASEKHALA KEDDY)
Member (&dmn, ) _ ‘ Member (Judl, )
Dated: 4th June, 1992 l‘
i

(Dictated in the Open Court)

Deputy Registra {
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THE Hoxg"BLE MK, v.C.
&\\an -

THE HON'BLE MK, R.BALASUBRAMANIAN:M(A) /™
AND

THE HON'BLE MR,T.CHANDRASEKHAR REDDY: f
MEMBER(JUDL)

AN\O
THE HON'BLE MK.C.J. WOY : MEMBER(JUDL)

Dateds -)"./@1992‘. v ._ ‘

) S
ORBER. / JUDGMENI

Redv/C,/MA N,

= ,
O.A.No. ] O 2 9 /Q/ ,/\
ToANoT— (WePror———— )

Admitted-sTd interim directions
.ig85ued

“~Disposed of with directions

Dismissed as withdrawn

or Default.

[

Dismissed
M.A .Ordere

\_hlo-order' as to costs,

pvii,

N oo .





